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ShlfUn, 01 IDcomo Tu: 0IIIce III 
ADdIIra Pradesh 

863. Shrl D. B. BaJn: Will the 
Minister 01 FlDaDoe be pleased to 
state: 

(a) whether there is any proposal 
to shift Income-tax Olllce from Rama-
chandrapuram, East Godavari Distt., 
Andhra Pradesh to Kakinada; 

(b) if so, the reasons therefor; and 

(c) whether Government have re-
ceived any objections from the public 
and fl·om the local M.L.As. and 
M.L.Cs.? 

The Minister 01 FlDaDee (Shrl 
Sachindra ChaDdhurl): (a) Yes Sir, 
only when additional Ollice accom-
mod.tion is available at Kakinada. 

(b) It is administratively more con-
venient to have the office at Kakinada. 

(c) Government have received re-
presentations objecting to the shifting 
of the office, fram an M.L.A., un 
M.L.C. and the Seeretary, Bar A .. o-
ciaUon, while another M.L.A. and a 
large number of ass .... ees and Income-
Lax Practitioners have representea 
that the office should be shifted to 
Kakinllda. 

J LaIul Relorms III Korala 

1184. Shri p. KIIDhaD.: Will the 
Minister of PIBIIDiDI be pleased to 
state: 

(a) whether the Government 01 
Kerala propose to make any amend-
ments to the Kerala Land Relorms 
Act; 

(b) whether it Is a fact that the 
Kernla Government propose to eons-
titute a special Tribunal lor the settie-
ment of the dispute in Devaswum 
land; and 

(c) whether Government propose to 
exclude Devaswam land from the 
purview 01 the proposed Land legis-
lation? 

The MiDlsler 01 PIaIIDbac (SUI 
Asoka Mehta): (a) The matter is 
under the consideration of the Gov-
ernment of Kerala. 

(b) A suggestion for constituting 
special Land Tribunals for expediting 
disposal of applicatiOns made by 
religious, cl1'aritable or educational 
institutions for the vesting of their 
interest in respect of tenanted lands 
in the Government is under the cOn-
sideration of the Government 01 
Kerala. 

(c) There is no proposal to exclude 
Devaswam land trom the purview (. 
land reform legislation. 

TUDlabhadra Project 

865. 8hrl Sivamnrtbi SWaDl7: 
Will the Minister of Irrilation IIDIl 
Power be pleased to state: 

(a) the number of villages which 
have been submerged in the Tunga-
bhadra Project area; 

(b) the number out of them which 
have already been rehabilitated; 

(c) the number out of them which 
have to vacate again 81 per level of 
water at 1635 T.B.P.; and 

(d) whether any compensation has 
been paid to the affected persons? 

The MInIster of IrrlpUOg and 
Power (8hrl FakhruddID Abmetl): 
(a) ?8. 

(b) 78. 
(c) 10. 
(d) Yes. 

Delhi'. Water SIloriap Problem 
866. Sbrl D. C. Sharma: 

ShrlmaU Savltrl NIpm: 
Shrl Onkar Lal Berwe: 

Will the Minister of BeaJtIt. and 
Family PIaJullDa" be pleased to state: 

<a) whether the high-level Com-
mittee appointed to study 8II'J IU-




